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CENTRAL 	AD(IINIS1RATIIJE 	1RI[3UNAL 
GUWHATI OENCH: 

0 A No .J37 	/1 

ApplicantkS). 

Respo ndant(5) 

' Vj ,t Ir kAdvocate for the Applicant(s) 

- 	Advocate for the Respondant(S) 

- 	Date 	 Court Orders 

coi 	 •-- '----- 

ç rJ 

This  appcaUOfl 

form and 	IhI 	tflfl 	- 

C. F. of R 501 
- deposjte.t'i  
lPOiBi) No :......'.. 
fttd ...Q- . 

• 

Men1,er 	 Vice—Chairman 

Ac 

Of floe Note 

- __ •.•  CL 	 ,a. r.z. 	wdJLu., J.edrneu 

-., senior counsel appearing on behalf 

of the applicant. 

- - 	 Application is admitted. Mr 
--. A4(.Choudhy, learned ddl.c.c.sc 

receives notice on behalf of 

,respondent No.1, Mr G • Sarma • learned 

Addl.c.G.S.0 receives notice on 

,behalf of respondents No.3 & 4 and 
Mr C.T.Jarnjr, learned -(vernment 

fAdvocate, Nagaland receives notice 

on behalf of respondents No.2, 5 
and6. 	- 

- List: on 3010 • 1997 for written 

statement and further orders. 

I 
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'-/97 	 ' 

340.97 

	

	There is no representatiofl On1 
behalf of the applicant. Mr G.Sarma. 

learned Addl.C.G.S.0 prays for one 

month time for respondents No.3 &4 

for filing written statement. Mr A.K. 

Chohy,1 	Ah1.C.G.S.0 also 
CA- 

makes similar prayer. Accordingly 

çic. 	J 	/94á 	time allowed till 5 .11.97. 

List on 5.11.97 for written state 

-ntandfurtlr orders. 

14eAr 	 Vi rman 

jiIcQ 9'° 

119 	Two weeks further time. is gran 
ted foi-  filing of written statanent 

	

•0• 	
; 	as last chance. 	 - 

4 	
List it on 20-11'97 for : 

orders. 
• 4tJ, 

4 	 VjceChajrrnaü 

LA 

• 	.-/i ,- 	 . 
20.11.97 	Written 	statements 	have been 

	

(o 1 ,_-i 	 2'Lc4 	filed by respondent Nos.2, 3, 4, 5, and 

6. Only respondent No.1- The Union of 

/j /jc/  India, has not filed written statement. 

The Union of Indi.a has prayed for further 

extension of time. As a last chance we 

9 7e• ( . . . allow 2 weeks further time to respondent 

No.1 for filing written statement. No further 

extension of time will be granted. List 

it on 4.12.97. 
,- 3LJ 

- 	 Methbr 	 Vice-Chairman 

nkm 	 . 	 . 
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• 	4.12•97 	Two weeks f ur ther: ..time allowed for 

fiIig of wri•ttenL statement as a last. chance. 

	

y j 

	

	 Lisjtl it on 18.12.97.  ff 

•HVr 	 Vice-Chai an 

nkm I 

rT 
23  

• 	• Ji 

- 	
tf ) 	

L I •' 	_:: 
• . 	 • 	18.12.97 	Mr G.Sar a and Mr A.K.choudhury, 

• . 	 . . 	learned Addl.C.G.s.c submit that the 

w'Eitten statthneñts have been filed by 

	

•-ni . I 
	 . rdspondents40.1. 2, 3, 4 & 6.. Mr D.K. 

	

I 	 :Misra,learned counsel for the applicant 

9 	 . 	, 1 .pays.for some time to file rejoinder. 

I. This may be filed on 5.1.98. 

List on 5.1.98 for rejoinder and 

further orders. 

P&(. CCe(' 	 .. 	

..• I 	Member 	 Vice-Chairman 

pg 	• 	I 	' 

H L 

5-4-98 	 Case is ad)ourned till. 

... 	i7797 for orders. 

M er 	 Vice-Chairman 

.lm.  

1.2.98 Jbm Await 'service reports. Mr C.T. 
. . . 	

14n1r, learned Government Advocate Nagaland 

I 	pys for time to file additional written 

• 	 I 	statement. Prayer allowed. 

List on 4.3.98 for further orders. 

• 	 . 	 . 	

• 	 • 	 . 	., 	 . 

I 	4emSber 	 Vice-Chairman 
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27.2.98 This application has been t.iiea tor 

non selection of the applicant in the 

se1ection process for promotion to the 

b-kJ Indian Administrative Service (for short 

fLP-Q) IAS) £h the year 1996-97 of the Nagaland 

L tCadre.The aDplication was admitted on 
hJ 	11 

5.9.1997a.The selection process for the 

year 1996-97 has already been completed 

and the.select list has been pthlished 

and for the year 1997-98 new selection 

cess is about to start. In view of 

Ms  the applicant does not want to prss 

he application so far his selection in 

I 
2 . 	 AJ_ i- 

the .yéàt-1996-1997 	is concerned.. However, 

) 
2ie insists that he should he considered 

11 4,n the next year i.e. 1997-98. As the 

present appl 5iction was br .non -se•lecti&n 

9f the appl.Lc ant for the year 1996-97' Ehe 
pplication to that extent has become 

nfructuous. 

- Heard Mr P.K.Goswarni, learned senior 

Jounsel appearing on behalf 	f the appli- 

cant, Mr C.T.Jamir, learned Government 

ivocate,Nagaland for respondents' No.2 
• hd 6, Mr G.Sarrna, learned Addl.C.GS.0 

• 	 - r responE ts No.3 & 4 and Mr A.K..Chou- 

'dury,1earned Addl.C.G.s.0 for respon- 

dnt No.1. It is agreed by the counsel 
- r the parties that for all practical 

4rposes the present application ' so far 

t4e non selection of the applicant for 

te year 1996-97 has become intructuous 

• iit in view of the facts and cirdumstan- 

mentioned above, the counselappea- 

rrig on behalf of the applicant submits 

tI-hat the applicant shou4 	ecnsidred - 

ir the next sél&ction 	. for the yeaf 

i997-98. The bounsel 	appearingon 

• bialf of the respondents have no objec- 

tn to the 	uhrAson of 	r Gswami that 
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I Note of the Registry 

O.A. 197/97 

- 	Order of tht Tribitna 

7-/i-i 

T- 
 

the apolicant should be considerdd for 

the aext selection i.e. for the year 

1997-98. Considering the submissIons of 

of the counsel for the parties we dispose 

of this application with a direction 

to the respondent No.2-Chief Secretary 

to the Government of Nagaland, Kohima 

to reconsider the case of the applicant 

for correct assessment of his grading 

before sending the records to the e1ec-

tion Committee for selection of the 

officers for recruitment to the lAS for 

the year 1997-98. 

?pplication is disposed of. 

Considering the entire facts and 

circumstances of the case however, we 

make no order as to costs. 

/ 

/ 
I 

27.2.98 

1 

 6,ul 
Member 	 Vice -Chairman 
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